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Government that is there, this is the
least that you should consider. And
since the Minister is not conceding our
request for a judicial inquiry by a
Supreme Court Judge, as a mark of

protest we stage a walk out.

(At this stage, some hon. Members
left the Chamber).

SHRI NIHAR RANJAN LASKAR:
Some of our friends raised the ques-
tion whether the Assam Tribune, a
local English daily, has been publish-
ing some inflammatory statements. It
has also come to our notice. Some of
these statements published in  the
Assam Tribune are really inflamma-
tory. But it is upto them, This is the
situation in the State. Everybody
should help us to ease the situation.
We appeal to all our Members to speak
in such a language that normalcy can
be brought there,

MR. DEFUTY CHAIRMAN: We
now take up Appropriation Bills,
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ACCOUNT BILL, 1983—contd,

THE APPROPRIATION BILL, 1983
—contd,
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SHRI p. N. SUKUL (Uttar Pra-
desh): Mr, Vice-Chairman, I rise to
support all the three Appropriation
Bills that have been moved by the
Government for our consideration. Sir,
since I spoke on the Railway Budget
but did not speak on the General
Budget, I take this opportunity to
congratulate our young, imaginative
and innovative Finance Minister on
presenting this wonderfully balanced
budget, despite the adverse pressures
and constraints created by drougnt,
cyclones and floods in the current
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financial year. Sir, it is no joke that
when inflation ig there in almost all
other countries, including the deve-
loped contries, in our own country
the dynamic Government of Mrs.
Indira Gandhi hag been able to arrest
the rale of inflation considerably.
During the last one year, as reported
in the budget, on the basis of whole-
sale prices, the rate of inflation comes
to only 28 per cent and on the basis
of the consumer price index, it comes
to not more than 8 per cent. It is a
real achievement and I congratulate
our Government on thig achievement.

Sir, in this budget there is no duty
on fertilizers any more. Agricultural
land has been exempted from estate
duty, Even with regard to loans laken
by farmers, there is a reduction in the
interest rate by one per cent. There
is no increase in duty on consumer
goods. In fact, on certain items there
is a reduction in the excise duty.
There is no tax incidence on sugar,
about which my friend was just now
speaking. The Plan outlay for the
rural sector has been increased by 26
per cent in the coming year. So it all
speaks highly of the performance of
the Government in the current year,
that is, 1982-83, and also of the budget
proposals  put forth by our able
Finance Minister, 1t is, however, our
great misfortune that our Opposition
friends fail to see good where it is
there. They turn a blind eye to all
that is good in the performance of the
Government. And not only that. they
see evil in place of good. That is whv
our Opposition friends have not been
able to find anything 'good in the per-
formance of our Government during
the year 1982-83.

As has already been reported to us,

,there has been great increase in the

production of petroleum in our coun-
try. The additional production has
been 48 million tonnes and it comes
to roughly 11,178 tonneg per day, that
is, the additional production. The
increase in the turnover of the public
sector hag been 21 per cent. The
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growth rate in  the small industries
sector has also been 10 per cent, Under
the NREP 330 million additional man-
days of rural employment has been
generated in the current year. In
other words. it meang that we gave
employment to 9,04,109 persons per
day. It is no mean achievement. I
am sorry that our friends of the
Opposition do not see these things,
these good things in our performance.

As regards drinking water facility,
it has been extended to 24000 problem
villages in the current year., It means
taking a year consisting of 365 days,
it comes to almost 66 villages per day.
So much of drinking facilities we have
tried to provide during the current
year. Then, additional irrigation
potential of 2.35 million hectares has
been created during the current year
—additional potential. It means an
additional potential of 5575 hectares
has been created every day in  the
current financial year,

A lot has been said on various points
of the Budget. So I will not take
much time of the House in just repeat-
ing those things. I  will specially
congratulate the Government for
appointing or for deciding
to appoint as Pay Commission
for ‘their owp employeeg in the
coming year. Very few people have
talked about the Pay Commission m
this House. But by saying that they
would be appointing a Pay Commis-
sion, our Government is going to mect
a very long-standing demand of its
employees. In fact, this Pay Commis-
sion should have been appointed by
the Janata Government in 1977, 1978,
1979 or 1980. Neither the Janata
Government nor the Lok Dal Govern-
ment appointed a Pay Commission.
And during those very years Pay
Commissiong were appointed hy
various Siate Governments to benefit
their own employees with the result
that because of the revision of the
pay scales of the State Govern-
ment employees, today the pay
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scales of the State Government em-.
ployees are better than their counter-
partg serving the Central Government.
That is why I say it has been a very
laudable decision. However, in this
connection I would like to request our
Finance Minister kindly to provid= in
the very termg of reference of the
Commission that the Commission will
submit an interim report for provid-
ing the much needed interim relief {o
the employees. It should be provided
for in the terms of reference of the
Commission. 1 would also request the
Government to appoint representa-
tives of the Government employees on
this Pay Commis-ion. I know it will
be for the first fime that the Govern-
ment will be doing it if they approve
of my suggestion. But it is high time
that the Government appointed some
representatives of the Government
employees on the Pay Commission.
Also, this Commission should be ask-
ed to look into the question of having
a national formula of dearness allow-
ance throughout the country. This
part has been long neglected and 1
take this opportunity to impress upon
the Government the needq for doing
this,

As I said at the very beginning.
drought has affected almost 48 million
hectares of our land in the current
financial year. A lot of aid was pro-
vided to various State Gover nents
to meet the situation arising out of
the drought conditions in those States
But I am sorry to say that not a gingle
naya paisa was provided to the Gov-
ernment of Uttar Pradesh for meeling
the situation arising out of the drought
conditions, not even a single paise. ..
1 do ro* know why. ..

THE VICE-CHAIRMAN (SHRI R.
RAMAKRISHNAN): Now it is only
paise, no more naya paise.

SHRI P. N. SUKUL: That is what
1 say. Our Government demanded
more than Rs. 1200 crores to get relief
to the people affected by drought. I
do not know why and under what cir-
cumstances our Central Government
has failed to come to the rescue of the
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State Government in meeting the
situation created by drought. . .

DR. MALCOLM S. ADISESHIAH
(Nominated): Was U.P. not jn the
list presented by the Minister?

SHRI P. N. SUKUL:
I say. The demand was there. Our
Government  demanded more than
Rs. 1200 croreg for providing relief t3
the drought-affecteq people. Nov a
single paisa was provided to this big-
gest State of the Indian Union which
wag very much badly affected by the
drought.

That is wrat

It is indeed very good that nur oil
production has been increasing year
by year. Just a few years back we
were importing oil to the exlent of
about 70 per cent of our import bill.
Now, within two years we are sup-
posed to meet 70 per cent of our oil
requirements from our own indigenoug
Tesources.

Recently there has been a cut in the
price of oi] which we were importing
from the OPEC countries. Because ot
this cut we are going to save Rs. 450
crores at least. It is true that we
have also started exporting crude to
various countries including the USA,
France, Australia, Spain, etc. And by
export of crude we have been ahlo to
save about Rs.-1,400 crores worth of
foreign exchange in the current finan-
cial year. Because of the relief that
we are going to get because of the
cut in the oil price, I would requesi
the Government to reconsider their
decision to leyy ten paise on each
litre of kerosenc oil. Others, from
both sides, have also made this sug-
gestion. It is the people below the
poverty line who use  kerosene oil
generally. When the Government
have already given so much subsidy
on various items meant for the poor,
it will be entirely in the fitness of
things if our Government reconsider
this levy of ten paise on each litre
of kerosene oil. If they are not in a
position to do this, at least they should
make it five paise. Not more than
five paise should be charged extra on
each litre of kerosene oil.

[ 22 MAR. 1983 1]

Bill 1983 390

As I said, I am not going to take
much of your time. With these words,
I support the three Appropriation
Bills that have been moved for our
consideration. I will request the
Government to consider the four or
five sugges'ions that I have made iust
now. I hope the House will pass all
these appropriation Bills unequivocal-
ly.

THE VICE-CHAIRMAN (SHRI R.
RAMAKRISHNAN): Would Dr.
Adiseshiah like to start his gpeech?

DR. MALCOLM S. ADISESHIAH:
Mr. Vice-Chairman; as I supported the
Union Budget on the basis of its
strength outweighing its weaknesss,
which I listed on both sides, I havs
no hesitation in supporting the Appro.
priation (Vote on Account) Bill ior
1983-84. 1 am also supporting some-
what reluctantly the other two Ap-
propriation Bills, namely, the Appro-
priation Bill for lasy year, 1982-83
which really amounts to supplemen-
tary demand and the Appropriation
(No. 2) Bill, 1983, which is for the
period of 1980-81. I have some com-
ments which I will make on why I
give my reluctant support.

£ ol I L

THE VICE-CHAIRMAN (SHRI R.
RAMAKRISHNAN): Now we wil] take
up the Half-an-Hour Discussion.

SHRI P. N. SUKUL: How long are
we sitting?

THE  VICE-CHAIRMAN (SHRI
R. RAMAKRISHNAN): 1If we finish
this early, then Dr. Adiseshiah can
continue his speech.

DR. MALCOLM S. ADISESHIAH:
Not now. 1 will speak tomorrow.
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